SCHEDULE II
FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)

Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF ECO AUTO COMPONENTS LIMITED

the liquidator

SL. NO. PARTICULARS DETAILS
1 Name of corporate debtor Eco Auto Components Limited
2 Date of incorporation of corporate debtor 25" August, 1971
3 Authority under which corporate debtor is incorporated Registrar of Companies. Delhi & Haryana
/registered Ministry of Corporate Affairs
4 Corporate Identity No. / Limited-Liabihity tdentification | U34300HR1971PLC005761 *
Ne. of corporate debtor )
5 Address of the registered office and principal office Registered Office: Plot No-388 Sector-24.
(if any) of corporate debtor Faridabad, Haryana-121004
6 Date of closure of Insolvency Resolution Process 01" February, 2024 [Till the time order of
Liquidation passed by the Hon’ble NCLT]
T Liquidation commencement date of corporate debtor 01" February, 2024 [However, Resolution
Professional has intimated regarding NCLT Order
vide email dated 8" February, 2024]
8 Name and registration number of the insolvency Name:Sudhanshu Gupta
professional acting as liquidator Registration Number:
IBBI/IPA-002/IP-N00216/2017-18/10668
9 Address and e-mail of the liquidator, as registered with the | Address:311, Agarwal Chamber-2 . Plot No.
Board 30,31 Veer Savarkar Block, opp. Metro Pillar No-
58, Shakarpur, East, New Delhi, Delhi-110092
Email Id:sg_1973@rediffmail.com
10 Address and e-mail to be used for correspondence with Address for Correspondence: T

311, Agarwal Chamber —II. Plot No. 30-31. Veer
Savarkar Block, Opp. Metro Pillar No. 58.
Shakarpur, Delhi-110092 (India)

Email Id for
liquidation.ecoautowgmail.com

Correspondence:

11

Last date for submission of claims

09" March, 2024

Notice is hereby given that the National Company Law Tribunal Chandigarh Bench has ordered the commencement of
liquidation of the Eco Auto Components Limited on 01* Day of February, 2024.

The stakeholders of Eco Auto Components Limited are hereby called upon to submit their claims with proof on or before
09" March, 2024, to the liquidator at the address mentioned against item No.10.




The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the
cla:ms with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.
In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by such a stakeholder

during the corporate insolvency resolution process under the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016, shall be deemed to be submitted under section 38

Liquidator

In the matter of Eco Auto Components Limited

Regn. No. — IBBI/IPA-002/IP-N00216/2017-18/10668

311, Agarwal Chamber —II, Plot No. 30-31, Veer Savarkar Block,

Date: 09.02.2024 Opp. Metro Pillar No. 58,Shakarpur, Delhi-110092 (India)
Place: Delhi E-Mail: sg_1973@rediffmail.com
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SCHEDULE I1
/ [FORM E]
FUBLIC ANNOUNCEMENT
(Riegulation 12 af tha Inzolvency and Bankruplcy Board of India
(Liquiddien Process) Begulabors, 2016)
FOR THE ATTENTHON OF THE STAKEHOLDERS OF ECO AUTO COMPONENTS LIMITED
PARTICULARS | BETAILS

N

51
| Mo,
11 [MName of corparate deblor

2 | Date of incorparation of corporate debior
3 | Authorty wnder which carparabe debtar is
intorporabad fregisterad

4 | Gorporale [denlily Mo, | Seed-oatedy
kentification Mo: of carparate deblor

| ECOAUTO COMPONENTS LIMITED
| 25.08.1971

| Ragistrar of Companies Delhi & Haryana
Minislry of Corparata Afairs

W4 HR ST 1PLLR0ETE]

HEIT o Canara Bank

(O WY W W A Goet. af India Undartafing|

[ £ |

H\I.'\/['] Branch: SME, Sun Towers, Mehrauli
Road, Sukhrali, Gurgaon-122001

\'u'hareas The undersignad being the Authorized Officer of Canara Bank issued Demand Notice LIS 13(2) of SARFAESI ACT 2002 bo the
Borrower | Guarantor | Mortgagor herein in below mentioned consequent upon the dispatch of each notices through registered post and
refurn back undelivered from tha borroweriguaranionmaortgagor address, Through this publication they ars heraby called upon Lo repay the
amount within 60 days from the date of publication for said notice failing which, bank will take the possession of mmovable and movable
propertylies and will sall it through the process in exercese of powers confered LIS 1302} read with the rule 8 and 9 of the Securily Interes!
iEnroiment) Rules 200, The borrower / guarantor § morgagor in particular and the public in general is hereby cautioned ot to deal with the
imimovable | movable prapertyihes and any dealing with the immowvabla | movable propartyies mentionad balow will be subiect io tha charge
of Canara Bank for the outstanding amounts and Interest thereon & other charges.

D
NOTICE

& | Addrass of tha registared office and Registered Office : Plod Mo-388 Seclor-24, T q f | T i : .
principal office (if any) oloorporate deblor | Faridabad, Haryana-121004 ame and Address of Borrower(s) [ Guarantar{s) Description nf.the rr.1m:!'.ral:lle Pmp-erllea. Amt. Due as per Desand Motice | Date of
[6 [Date of closure of Inscivency Resolution | 0102 2024 [T the fime order of Liquidalion Borrower: Sh. Vinod Kumar, Prop. Vats {1, Properly comprized in Khasra Mo. 5B([1-18), R=. 4,70.38,073.39 Demand
___| Process _{ passed by the Hanble NCLT] Diary Sfo Sh. Khazan Singh, 342/351, Gali | T811(2-0), TR 3/2(0-7) & 78/16(1-9) to the exent |(Rupees four crore sevenlyl  Notice
T | Liguidation commencament date of 01.02 ._?'32-1 [Hawawear, Resolulion . No. 4, Samalka Via Kapashera, Mew | 1/40th share measuring 142 50 &g yvards situated in lakh thirty eight thousand 02.02.2024
corporate debitar Professianal has intimaled regarding NCLT Delhi-110037 3 ; Jear | 2Evanty hree and paisa thity
Order vide email dated 08.07 2024] extendad Lal dora abadi of village Samalka, Mear | 2HVEIYE Sl ;
B |Mame and registration number of the Name ; Suthanshu Gupla Guarantors: 1. Sh. Nitin Vats Sio Sh.|Kapashera, New Delv, 2. Progerty comprised in & |MINE anly}, '-”gﬂ-.hf!' with Date of
irselvency prafessional acting as liguidator | Registration Number: IBBAIPA-O0211P- Vinod Kumar, 342/361, Gali No. 4, |co-ghared part of Khasra No. 58(1-18), TRA1(2-0) o mmﬂmrﬂan'ﬂ”ﬂ"tﬂl NPA
[ MODZTE/2097- 1B/ 10GEE it : Wiz K i . i e ; , . | Expengas and cos
& [ Address and e=mall of he liguidalor, &% Address | 311, Agaraal Chambes2 | Fial No S}:Dmng;.kaz "Ilé':m ?pa?he.r_awﬂ?; [.?flh:j e exient of 116t share maasuring %35'3? = 02.05.2013
registerad with the Baard 30, 31 Vaer Savarkar Black. opp. Metro Pillar + 2L Leesvall W0 0. Vinod fyards in exlended abadi of Village Samalka, Near
run'jlgl SIF-:alicznrl;ul.-l::| East.grgfl% [walhi. Dalhi- Kumar, 342/351, Gali No. 4. Samalka Via | karachers. Mew Delbi, Name of Title Holder: Smi
110092, Emall |d: sq_1973@redifimal com Kapashera, New Delhi-110037, : kil i :
10 | Address and e-mall to b2 used for Address for Correspondence: 311, Agarwal Lestaval Wio Sh. VinodKuma

carraspendance wilh the liguidator Chambes-Ii, Plot Mo, 20-21, Vear Savarkar

Bloack, Omp. Metro Bilar Mo, 58, Shakarpur, Delb

Date: 10.02 2024 Place: Gurgacn

Sdi- Authorised Officer, Canara Bank

110082 [Indig)

Email ki for Cormespondence :

liguidation, ecoautmi@gmail.com

11 | C8.03.2024

Mefice s harsby given that the National Company Law Trbunal Chandigarh Banch has ordered
the commancement of liquidation of the Eco Auto Componands Limited on 0F% Day of Febreary,
2024,

Tha stakeholders of EBeo Auto Campanands Limited are haraby called wpon to submil their claims

with preaf on or befoee 09* March, 2024, to the Bquidafar 2 the addrass mentioned againsd ilem
M. 10,

Last dase for submission af claims

at Plot N0.98,Udyog Vihar, Phase-1V,Gurgaon-12

2015.

(Haryana)

and Branch Office at:-"Office No 1, First Floor, Mahalu).(mi Metro To

wer, Pot No. ;

-1,Sector - 4, Vaishali, Ghaziabad, Uttar Pradesh - 201010 "/ "Plot No. 30/30E, Upper Ground Floor, Main Shivaji Marg, Najafgarh Road, Beside

Jaguar Showroom,Moti Nagar, New Delhi"under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act
2002 (hereinafter "Act"). Whereas the Auhorized Officer ("AQ") of IIFL-HFL had taken the possession of the following property/ies pursuant to the notice
issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS BASIS, AS IS WHAT IS BASIS
AND WITHOUT RECOURSE BASIS" for realization of IIFL-HFL's dues, The Sale will be done by the undersigned through e-auction platform provided a

the website:www.iiflonehome.com

Office (if any) of the Corporate Debtor ROOM NO. 2, 2ND FLOOR, HOUSE NO. 280

POCKET-7, SECTOR-24, ROHINI, North West,

Home Finance Ltd., b) Name of the Bank:- Standard Chartered Bank, c) Account No:-9902879xxxxx followed by Prospect Number, d) IFSC Code:

SCBL0036001, e) Bank Address: Standard Chartered Bank, 90 M.G. Road, Fort, Mumbai-400001.

MBE-OAMBETIAM

. - " - . .
| Tha financial credibars shell submit thair daims with proof by efacironic meens only. All ather cradiprs Demand Notice - Date of Physica Reserve Price
| may submil the claams wilh the prool in parsen, by pesl ar by elactranic means. CoéBorrO\;ver (s)/ Date and Amount property/ Securad Asset f_?ise;sf,"?‘f Rs—9;00,0001-
b o ol Bl ik af of clai ol attrac Hi uaran or(s) 24-Feh-2023 & Rs.15,62,1881-] . 15,62 -ﬂﬁmmmmﬁmm. ' ZT1=0Ct=2029 (Rupees Nine Lakh
ubemigeicn of Ealee or migleading prool of claima shall atiract penalties. T Wir Presti | _(Rupees Fifteen Lakh Sixty | Tf-3, on Third Floor, Back RH.S., 1 Bhk, with Carpet i Only)
In case a stakeholder does nal submit it claims during the lquidation process, te claims submatied 2 Mr;t\kash Two Thousand One Hundred | Area Ad Measuring 290 Sq.Ft., and Super Built UJ  On Date 05-Feb-2024
b sisch @ stakehalder during the corparate insokvency resolutian process under the Insalvency and T Eighty Eight Only) Area Ad Measuring 385 Sq. Ft., on Plot No 133 Rs.17,07,599/- (Rupees |  Deposit (EMD)
Bankrupicy Board of india (Insalvency Resalution Process for Corparste Persons) Regulatians, (Prospect No. Bid-Increase-Amount—{ Vikram Enclave, Vill-Pasonda, Shalimar Gardenl Seventeen Lakh Seven | Rs. 90,000/- (Rupees
2018, shall b deamed ta be submittad wndar seclion 38, IL10226189) | Rs.20,000/- (Rupees Twenty | Extn., Ghaziabad, Uttar Pradesh, 201005, Indiaj Thousand Five Hundred |  Ninety Thousand
S Thousand Only) (Built up area;- 400 sq.ft., Carpet area;-320 sq. ft. Ninety Nine Only) Only)
?Dﬁle 09 E'_:! 24 Sednanshu ':_:"I-'r-a - 27-May-= Rs:24;42,842f-At-ThatPart-&Parcet-of The—Property Bearin 04=Nov=2023
| Place ; Delhi : - % Liquidaton ﬂ1' Mr. Sachin | (Rypees Twenty One Lakh | Built-Up Back Side Third Floor (Right Hand Side} i Rs. 17,00,000/-
: In the matter of Eco Auto Components Limiled Kumar Twelve Thousand Eight | With Roof/Terrace Rights Pvt. No. (Flat No.) 402 "~ Date 05-Feb-2024 (Rupees Seventeen
A\ Regn. No. = IBBUIPA-DO2AP-NODZ2 16201 .'-‘IE-"'JEnt:-L'/ 2. Mrs. Barkha Hundred Twelve Only) Carpet Area 400 Sq. Ft., Super Built-Up Area 423 Rs.23,42,094/- (Rupees Lakh Only)
.3-.1' .'".;ﬁl"ﬁ"ﬁl E-!'IE!!'I"’.'IE" _"' Plot r‘:m 40-31, Vaer -E-H:lﬁ-['iﬁl' E|L'II:‘:E. (ProsPeCt No Bid-increase-Amount Sq Ft! In Area of Portion of Above Said Property Twent); Tﬁree Lakh Forty
Opa. Metro Pillar No. 58 Shakarpur, Delhe-110042 {In IL10108952) | o 25,000/- (Rupees Twenty| Bearing No. B-17, out of Khasra No. 502, Withl  Two Thousand Ninety  |~—Earrest Moneyv—
E-Mail: q_187 JiErediffmajtom| Five Thousand Only) | Common Rights To Use Entrance/Gate, Stair Case| Four Only) Darnes_t E°“'I|1|§y
And Passage Alongwith One Small Car Parking Resp%s;O(OOOI-)
Space On Ground Floor, Situated In The Area Of (Ru ées,, O,ne Lakh
Village Nawada And The Colony Known As Sev%nt Thousand
FORMA Bhagwati Garden, In Block-B, Uttam Nagar, New (%nly)
PUBLIC ANNOUNCEMENT Delhi-110059. _
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India 26-Nov-2022 & Rs.8;89,184f-| Alt that part-and parcet of theproperty bearing Fta Date-of Possession——Rs.4,00,000/—
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 1.Mr.Vivek Kumar| (Rupees Eight Lakh Eighty | No C-3283, Area Admeasuring 353 Sq.Ft. Carpet——10=Jan-2023— (Rupees Four Lakh
2.Mrs. Poonam | Nine Thousand One Hundred | Area and 505 Sq.Ft. Super Built Up, Type-C,Thirg ; Only)
FOR THE ATTENTION OF THE CREDITORS OF VIDHATA METAL PRIVATE LIMITED kumari Kumari Eighty Four Only) Floor, Tower-39 , Dinesh Nagar, Pilkhuwa On Date 05-Feb-2024
i VANT PAR ULAR (Prospect No. |—BidHncrease-Amount— Ghaziabad 245304 , National Capital Region| Rs.12,61,042/- (Rupees |  Deposit (EMD)
ame of Corporate Debtor IL10002647) | Rs.20,000/- (Rupees Twenty | India. Twelve Lakh Sixty One | Rs.40,000/- (Rupees
2. | Date of incorporation of Corporate Debtor| 07-03-2008 Bat Tho{]sand Only) iy Thousand FS:: Two Only) Forty Thousand Only
3. | Authority under which Corporate Debtor | Registrar of Companies, Delhi i E'UﬁHSPmTUTTUf'PTUPET ;
is incorporatediregistered 23-Feb-2024 1100 hrs -1400 hrs _ 26-Feb-2024 till 5 pm. 28-Fe!o-?024 1100 hrs-1"300 hrs.
4. | Corporate Identity Number of Corporate | U27310DL2008PTC175013 and pay through link available for the property/ Secured Asset only.
Debtor Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the property/ Secured Asset you intend to buy vide public auction
5. | Address of Registered Office and Principal| Registered Office: For balance payment, upon successful bid, has to pay through RTGS/NEFT. The accounts details are as follows: a) Name of the Account:- lIFlJ

DELHI, Delhi, India, 110085

06-02-2024 (The Order Dated 06-02-2024
was communicated to IRP on 08-02-2024)

6. | Insolvency Commencement Date in
respect of the Corporate Debtor

1. For participating in e-auction, Intending bidders required-to register their details with the Service Provider https://www. iiflonehome.com well in|
advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the pay-

ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

IL&FS ENERGY DEVELOPMENT COMPANY LIMITED

Registered office: Unit # 101, First Floor, ABW Rectangle - 1, Saket District Centre, Saket, New Delhi - 110017.

CIN-U40300DL2007PLC163679

(b) Details of Authorized Representatives from:hitps:/fibbi.gov.in/home/downloads
are available at: (b)Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporatef
insolvency resolution process of theVIDHATA METAL PRIVATE LIMITEDon 06-02-2024(The Order Dated 06-02-
2024 was communicated to IRP on 08-02-2024)vide order in Company Petition No. (IB)- 170(ND)/2023.

The creditors of VIDHATAMETAL PRIVATE LIMITED, are hereby called upon to submit their claims with proof on
or before20"February,2024 to the interim resolution professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized
representative of the class [specify class]in Form CA. - NotApplicable
Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Mr.Ashish Vyas
IRP of VIDHATA METAL PRIVATE LIMITED

STATE BANK OF INDIA

POLLACHI BRANCH - (00899)

Date: 10th February 2024
Place: Mumbai

7.| Estimated date of closure of Insolvency | 04-08-2024 2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5 min-
' Resolution P utes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.
esolution Frocess 3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%
8. | Name and registration number of the Mr. Ashish Vyas of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment.
Insolvency Professional acting as interim | Registration No: - 4, Thg pltljrctr;]aser h_aés tct> tlaear %he chess, appliclza(tque stallln?p duty, fges,tand atny'other sltattuto;y (tiﬁes or otrr;er dues like municipal tax, electricity charges, land
i i and all other incidental costs, charges including all taxes and rates outgoings relating to the property.
resolution profess!onal — IBBY/IPA-001/ lP'P'O1520/2018 -2019/ 12267 — 5. Bidders are advised to go through the website https: //www.iiflonehome.com and https://www.iifl. com/home-loans/properties-for-auction for detailed
9. Addregs and e-mgll of the |nteflm Address:B-1A Viceroy Court CHS, Thakur Village Kandivali terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.
resolution professional, as registered (East), Mumbai Suburban, Maharashtra- 400 101 6. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:-
pilh the Board Emal d:-2shishyys2006@gmal com 7 2umi°n'hl@iiﬂ'c‘|’m’ g UP%OH Helplglne Nlun;bers: & 180f0 P2 ooty d Online bid Il IFL HFL toll f 1800 2672 499 from 09:30 h
10.| Address and e-ma!l to be useq for Adqre§s: -A-402 Suashish T Park, Dattapada Roadj ' t: ﬁ 3:%‘6 ?,‘:Srgerﬁvifn nﬁ%nég,’ﬁrotypriﬁ?; f,’r \rn‘:?i'::‘;goenm%il:-rgggitgn?nl@ii?l.?:m hete. c2 tollfree ne- R
correspondence with the Interim Borivali (East), Mumbai 400066. 8. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical
Resolution Professional Email id:-cirp.vidhatametal@dimax.in possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.
an — . 9. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.
1 Last date for submission of claims 20-02-2024 10. In case of default in payment at any stage by the successful bidder /auction purchaser within the above stipulated time, the sale will be cancelled and|
12.| Classes of creditors, if any, under clause (b) | Not Applicable the amount already paid will be forfeited (including EMD) and the property will be again put to sale. .
1 of sub section (6A) of section 21, ascertained 11. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dis-
by the Interim Resolution Prof ' | pute in tender/Auction, the decision of AO of IIFL-HFL will be final.
y e Interim Resolution Frofessiona 15 DAYS SALE NOTICE UNDER THE RULE 9 SUB RULE (1) OF SARFAESI ACT, 2002
13] Name of Insolvency Professionals identified Not Applicable The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of]
to act as Authorized Representative of Creditors Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost
in a class (Three names for each C|ass) mmm-wm O0a/= A'UﬂTO'ﬂSE‘d'ﬁffTCET,‘ﬂ‘FL‘H‘OTTTE‘meCE‘tﬂmtE‘d'
14| (a) Relevant Forms and (a)Forms can be downloaded

'|| .:.:I

TR & I

res ulyay oo do

Joy Towar, © 38, 2°° Floor, 114, € Block, Phase 2 industral Area ,
Sector 62, NOIDA, Gawtam Buddha Nagar Uttar Pradesh 201304

L0MAL OFFICE

Head Office: Lokmangal. 1501.Shivajinagar, Pune-5

Appendix-IV-A [See provisio to rule 8(6)]

Sale notice for sale of immovable properties

E-Auciion Sale Molice for Sale of Immovable Assats under the Securnitisation and Reconsiruction of Financial
Assels and Enforcemeant of Security Interest Act, 2002 read with proviso to Rula B (B) of the Sacurity Interest
{Enforcement) Rulas, 2002 Matice is haraby given ta tha public in general and in particular to the Bormower (5] and
Guarantor (5) that the below describad immovable proparly morgagedichargad 1o the Seacured Cradilor, ha
Physical Possession of which has been laken by the Authorsed Ofhcer of Bank of Maharashira Secured
Coraditor, will b sold on "As iswhera ", "A% i whalis”, and "Whalever thare is™ on 15.03.2024 lor recoverny of boelow
riertlEorsed amaunt pus interest Bl the date of realizaticn and casts, charges and axpenses due 1o the Bank of
Maharashira Secured Credilor from below mentioned barrowers & Guaranior deatils are hereurder:

SHARDA MOTOR INDUSTRIES LIMITED

REGD. OFFICE: D-188, OKHLA INDUSTRIAL AREA, PHASE-l, NEW DELHI-110020

CIN: L7T4899DL1086PLCO23202
Tel.: #91-11-47334100 Fax: +91-11-26811676
E -Mail: investorrelations@shardamotor.com, Website: www.shardamotor.com

Inancial Results tor
(Amount in Rs Millions)
Quarter Ended Nine months ended Year ended
S. December | December | December | December Year ended
No Particulars 31, 2023 31, 2022 31, 2023 31, 2022 March 31,
' 2023
(Unaudited) | (Unaudited), (Unaudited)| (Unaudited) (Audited)
T~ | Revenue from Continuning operations 0.32 -] T.15 3.58 457
Net Profit/ {Loss) for the period/year 10.34 107,64 695.37 22406 26432
9 from Continuning operations (before
Tax, Exceptional and/or Extraordinary
items)
Net Profit / (Coss) for the period/ T0.34 10764 695.37 22406 26432
5 | vear before tax from Continuning
operations (after Exceptional and/or
Extraordinary items)
Net Profit / (Loss) for the period/year 10.34 107.04 095.97 224.0o 204.32
4 after tax from Continuning operations
(after Exceptional and/or Extraordi-
nary items)
Net Frofit / (Loss) Tor the period/ - 2.05 - 0.41 0.41
5 | year after tax from Discontinuning
operations
Jotal Comprehensive Income for 10.34 109.69 090.37 230.41 211.00
the period/year from Continuning
6 | operations [Comprising Profit / (Loss)
for the year (after tax) and Other
Comprehensive Income (after tax)]
Paid -up Equity Share Capital 12,835.65 12,835.65]  12,835.65 12,835.65 12,835.65
7
(Excludes CCPs)
8 Reserves (excluding Revaluation (51,43151)[ (52,163.77) (5143151 (52,163.77) (52,122.62)
Reserve )
9 Networth (excluding Revaluation (38,249.25)]  (38,981.57)] (38,249.25)] (38,981.51) (38,940.36)
Reserve)
Paid -up DebtCapital / Outstanding 39,988.76]  45,812.15]  39,988.76 45,812.15 45,811.81
10 | Debt/ Subordinated Liabilities
(including interest)
11 DeDbt Equity Ratio (Debt based on net | Not deter- Not deter- Not deter- Not deter- Not determin-
bank balance)* minable minable minable minable able
Earnings per share (EPS) [
12 | -Basic (Rs.) 0.01 0.08] 0.53 0.17 0.20
- Diluted (Rs.) 0.01 0.08 0.53 0.17 0.20
13 | Capital Redemption Reserve - -
14 | Debenture Redemption Reserve 673.61 673.61) 673.61 673.61 673.61
15 | Debt Service coverage Ratio NA NA NA! NA NA
16 | Interest Service Coverage Ratio NA NA NAI NA NA
Notes to Financial Results
* Net worth negative hence not determinable
The above is an extract of the detailed format of financial results filed with the Stock Exchanges under Regulation 52 of the
SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the financial results are available on the
websites of the Stock Exchange- BSE websites www.bseindia.com and Company’s website www.ilfsenergy.com.
Sd-
Place: Delhi Ritendra Bhattacharjee
Date: February 9, 2024 CFO
CORRIGENDUM*

1,PALGHAT ROAD, POLLACHI, COIMBATORE DT, TAMILNADU-642 001

POSSESSION NOTICE

(Rule -8(1) (For Immovahle property)

Whereas the undersigned being the authorized officer of the STATE
BANK OF INDIA POLLACHI BRANCH under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Secunty Interest Act,
2002 (No.54 of 2002) and in exercise of powers conferred under section 13(12)
read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a
Demand Notice dated 21.11.2023. calling upon the (1.) M/S. YOGIC FOODS
PRIVATE LIMITED, U-101, ANUPAM APARTMENT, EAST ARJUN NAGAR, NEW
DELHI — 110032, (2.) M/S. YOGIC FOODS PRIVATE LIMITED, 342, RAM
NAGAR, KRISHNANAGAR, DELHI-110051. (3.) M/8. YOGIC FOODS PRIVATE
LIMITED, 1/80, MEENKARAI ROAD, 5.FENo. 57/1, AMBARAMPALAYAM
SUNGAM POLLACHI — 642 103. (4) SHRI. RAVI RAINA, 5/0. RAINA, C-99,
SECTOR — 21, JAL VAYU VIHAR, NOIDA - UTTAR PRADESH- 201 301. (5)
SHRI.DILIP DIVAKARAN, S/0. DIVAKARAN, AMBEELIYATHL KIZHAKKETHIL,
CHUNNA KARA — SOUTH, CHARUMMODU, POST- AZAPPUAHA DIST- KERALA
- B30 505. (6) SMT.REENA .G.T. (GUARANTOR) D/O. GEEVARGHESE
THANGACHAN, ARCHANAYIL, CHEPARA, ODANAVATTOM, KOTTARAKARA,
KERALA. (7) SHRLVELAYUTAHN PONNAPPAN, 5/0. VELAYUTHAN, 61-6TH
STREET, CHOWDRY NAGAR VALASARAVAKKAM, CHENNAI- 600 087 to repay
the amount mentioned in the notice being Rs.30,36,595/- (Rupees Thirly Lakhs
Thirty Six Thousand Five Hundred Ninety Five Only) as on 21.11. 2023, Within
60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby
given to the SMT.REENA .G.T. guarantor and the public in general that the
undersignad has taken possession of the property descriped heérgin balow
exercise of powers conferred on himyher under section 13(4) of the said Actread
with Bule 8 of the said Rules on this 07™ day of FEBRUARY 2024

The borrower in particular and the public in general are hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the STATE BANK OF INDIA, for an amount of
As.30,36,595/- (Rupees Thirty Lakhs Thirty Six Thousand Five Hundred
Minety Five Dnly) and interest and costs thereon.

DESCRIPTION OF IMMOVABLE PROPERTY

The Property is Owned by SMT.REEMA. G.T. (POWER OF ATTORNEY TO -
SHRLDILIP DIVAKARAN

DOCUMENT NUMBER : 2661,/2010- D1:23/06/2010
PROPERTY SITUATED IN KERALA STATE

PROPERTY VIZ, 04.05.ARES {or) 10 Cent {or) 4,359 Sqft, Vacant Land IN
RE SURVEY NUMBER 262/1/2/2, IN Bl, No.22. IN KOTTARAKARA VILLAGE,
KOLLAM DISTRICT - KERALA, TOTAL EXTENT OF 4.05 ARES. FOLLOWING

BOUNDARIES : NORTH BY : PROPERTY OF SINDHU, SOUTH BY
PAMCHAYATH ROAD, EAST BY : PROPERTY OF SURESH, WEST BY
PROPERTY OF SINDHU DILEER

Topether with land and building and all other appurtenance legal nghts
therean.

AUTHORISED OFFICER

Date :07.02.2024 STATE BANK OF INDIA
Place : POLLACHI POLLACHI BRANCH

financi“. ep. .in

Rie H.Mo.43, Daksh Enclave,
Rawall Mehdood, Post
Bahadrabad, Mear Saibaba
Mandir, Tehsil & District,
Haridwar, Uttarakhand- 249402
2. Mr. Ram Kumar Chaudhary
Sio Mr, Govardhan Chaudhary
(Co-Borrower] Rloe H.MNo. 43
Daksh Enclave, Rawali
Mehdood, Post Bahadrabad,
Near Saibaba Mandir, Tehsil &
District, Haridwar, Uttarakhand-
249402

3 |1. Mr. Dilip Singh S/o Mr. Gaya

Haridwar-Uttarakhand-249410

Road, Purani Puliya Nagla
Mansingh Koil, Aligarh, UP
202001

Date and Time of e-Auction ;

other charges |

SXpENEes

w.ef 07.10.2023

15.03.2024 From 2 P
in case bid is placed within 10 min.

Date & Time of Inspection of Property @ 11.03.2024 to 13.03.2024 time 11.00 a.m. to 4.00 p.m.

o detailed lerms and condilions of e sale, please reler 1o the link provided in Bank of Maharashira Secired Credilors
wiebsite i.e. https:fbankofmaharashtra.infpropsale.asp & also on E-bikray portal http2fibapi.in
For any assistance, Contact Person: Shri Raja Ram Mohan Ray, Authorised Officer, Moida £ona,

ouiside limit af Magar Palika Parishad
Shivalik Magar,Pargana Jwalapur,
Tehsil & District Haridwar, Uttarakhand-
245402 sdmessuring 1503.60 aq feet
oF 139 Tdsgmeter,

Parl of Rasidedial Pld 39, 40 &
41 bounded a% Tollowing=Marth: 200
wida Road, side Measuring-30f, East:
Parl of Plot No 3840 & 41, Side
Measuring- 50,12, West: Par of Flot
Mo 34, side Maasuring- 50,121, South;
Prageerly ol Cilfsef- Side Maasuring-30n
Property owned by Mrs. Mesna Wio
Ram Kumar Chaudhary

PHYSICAL POSSESSION

Martgage of all Pieces and Parcels

Pamanhedi, Pargana-Jwalapur
Tehsil & Distt. Haridwar, Sale Daed
Mo 5668 dated 11/11/2020
Ragisterad in the office of Sub
registrar 2™ Haridwar on
11711172020 [(Owner Mr. Dilip
Singh S/o Sh. Gaya Prasad
Singh j Bounded as:- Morth: land
measuring 20ft, 20" wide Road,
East: land measuring 50, -Piot Mo
C-18, West; land measuring S0ft,
Plot MNo-C-21, South: land

maasurng208d, Othar Praoperiy
PHYSICAL POSSESSION

East- Measuramen! 2142 R alter
rasta 20 ft wida, West- Measurement
2142 N after plol other, South-

Measurement 50 ft after arazisellar
PHYSICAL POSSESSION

. TO 5 P.M. with auto extension for

Maob.: BOBTTT27T1

- Mame of Amount Dua Short description of the Reserve Price
Mo Borrower immovable property with EMD Amt,
known encumbrances Bid Increase Amt
1. [1-Kaushar Jahan We MrNawab | Rs. 60,13,181.40 |Eguitable Morgage of Properly at Rs
Partner of Mis Hindustan Pipe| + interestand |[Chak no 8582 Gala no 1135 1138, 27,.40,000.00
And Fitting F/o Hno 43, Village| gther charges | 1139, 1140, 1146 1147 1212,1234 to
Madhopur Hazaratpur Roorkes, expenses 1237, Village Sikanderpur Bhainswal, |Rs 2,40,000.00
Uttrakhand 247667 w.ef. 01.12.2022 Faragna & Bhagwanpur, Tehsil
2= Mohd Aamil Sio Mr Irfan Bhagwanpur, Distt Haridwar,
Ahmed Uttarakhand-24 T6&T Rs. 5000.00
Partmer of M/s Hindustan Pipe Ownied by Mrs Jamsida Wio Sh
And Fitting Rle Hno 408 Village Irfan
Hanheda Anantpur, Haridwar, Bounded as : Morlh: Land of Mahsin
Uttrakhand 247668 Sio Mawab All, East Road 15-0°
3- Mohd Aamil S/o Mr Irfan Wide, West Land Of Muntajesr,
Ahmed (Guaranter) Rio Hho 408 Sauth: Remaming land of Mansoor
Village Hanheda Anantpur, and Rukhzar
atioer, | O L INE PHYSICAL POSSESSION
2 1. Nrs. Megna Wao Mr. Ram Rs. 19.23,1?3-5& Froperty Deanng on Part of Khasra No. Rs
' |Kumar Chaudhary (Borrower)| . inarest and 247, Maup Village Fawali Mehdood, 14,20,000.00

Rs 1,42,000.00

Rs. H000.00

Ha

HARIDWAR BRAMNCH

Rs. 24,20,239.00

Prasad Singh, Sanskriti| + interestand |of Land and building constructed| 14.30.000.00
Mahavidhyalay, Bhupatwala,| pther charges! |on Residential Plot No C-20 part of

Harldwar -Uttarakhand-249410 expenses Khasra Mo 18m, (admeasusing Rs 1,43,000, 00
g—iﬂ“;- hs“'“s“fﬂ :'":: r[:"'t'Pl w.e.f. 03.05.2023 | 1000sg ft or 92.93 sq meler) mauja
Mahavidhyalay, Bhupatwala, Situated in Village —Noorpur| o, cgop g

ALIGARH BRAMNCH

4 1. Mr Shayam Babu Sio| Rs, 18,34,194.00 |Equitable Mortgage of residential plot Rs
Bheskam Singh 162 Kamalpur | + interest and |&rea 9949 sqmiror 119 sq vard which | 700,000,000
Road, Purani Puliya MNagla| gther charges | |is par of khet mno 26 siluated at o
Mansingh Koil, Aligarh, UP expenses Alinagar PAT Kall Aligarh in name of | Rs 70,000.00
202001 w.e.f. 21.07.2023 |MrShyam.

2. Mrs. Shivani Dewi Wia Mr Boundries as follows: MNorih
Shayam Babu, 162 Kamalpur Measurement 50 fi afier arazi seller, | Rs. 5000.00

STATEMENT OF STANDALONE FINANCIAL RESULTS FOR THE QUARTER &
NINE MONTH ENDED DECEMBER 31, 2023 (Al amountsare inRs. lakhs,
unless otherwise stated)
Standalone |
5 Quarter Ended Nine Months Ended | Yaar Ended|
il Particulars 31.12.2023[ 30.09.2023[ 31.12.2022 31.12.2023] 31.12.2022] 31.03.2023
(Unaudited) ((Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | [Audited)
1 | Total revenue from operations 68,911.64  76,265.08 68,600.11] 2,10,586.85 2,01,177.13 2,69,993.58
2 | Net profit/(loss) for the period/year 10,158.79  10,480.64  6,209.81 28,034.47 19,472.39 27,531.25
(before Tax, Exceptional and /or
Extraordinary items) |
3 I Net profit/(loss) for the period/year 10,158.79  10,480.64 6209.81: 28,034.47 19,472.39 27,531.25
(before Tax, after Exceptional and /or
Extraordinary items)
4 | Net profit/(loss) for the period/year 7,507.61 7900.0 4608.25| 20917.25] 14,487.76 20,542.53
after Tax (after Exceptional and /or
Extraordinary items)
5| Total Comprehensive Income/(loss) 752908 792216 462444 20,981.67 14,536.35 20,628.41
for the period/year (Comprising Profit
for the period/year after Tax and Other
Comprehensive Income after Tax)
6 | Paid up Equity Share Capital (Face 5094 .63 594,63 584 63| 594.63 594 .63/ 58463
| value of T 2- sach) |
= | Earnings (in Rs.) Per Share (of Rs. 2/- Each
(Mot Annualised)
Basic 25.25 26.57 15.50 70.35 48.73 69.09
. Diluted 25.25 26.57 15.50 70.35 48.73 69.09

NOTE:

1. These standalone financial results have been prepared in accordance with the recognition and measurement principles of Indian Accounting
Standards (“Ind AS”), prescribed under section 133 of the Companies Act, 2013 read with relevant rules issued thereunder and in compliance
with the regulation 33 of the SEBI (listing obligations and Disclosure requirements) regulations 2015.

2. The above is an extract of the detailed format of quarter/year ended standalone financial results filed with the stock exchanges under
regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations 2015. The full format of these financial results are
available on the stock exchange websites. (URL-www.nseindia.com and www.bseindia.com) and also on above mentioned website of the
C :

ompany for and on behalf of the Board of Directors of
Sharda Motor Industries Limited

Place: New Deihi Sd/-
Date: February 08, 2024 Managing Director

SHARDA MOTOR INDUSTRIES LIMITED

REGD. OFFICE: D-188, OKHLA INDUSTRIAL AREA, PHASE-l, NEW DELHI-110020

CIN: L74899DL1986PLC023202

Tel.: +!

1-11-47334100 Fax: +91-11-26811676

E -Mail; investorrelationsi@shardamotor.com, Website: www.shardamotor.com

STATEMENT OF CONSOLIDATED FINANCIAL RESULTS FOR THE
QUARTER & NINE MONTH ENDED DECEMBER 31, 2023

(All amounts are in Rs. lakhs, unless otherwise stated)

10 min.

Far Kegistration and Login and biddimg Bules visi hEps: s, msiosoommerce comiaucianhamedbaginnde. |sp
STATUTORY 30 DAYS SALE MOTICE FOR SUBSEQUENT SALE UMDER RULE &(6) AS PER AMENDED
SARFAESI ACT 2002 The Borrovwar'guaranior are hereby nalilied 1o pay (e sum 8% menbionsd above alondg with uplo
dated interest and ancillary expenses before the date of suction, fafling which the property will be suctoned'scdd and
Balamce dues il any will be recovenad with interest and cosl

Date - 09.02.2024

futhorized Officer, Bank of Maharashira

Consolidated
5 . Quarter Ended Nine months Ended |ygar Ended
Mo, PRrtchime 31.12.2023] 30.09.2023] 31.12.2022 31.12.2023] 31.12.2022) 31.03.2023
[Unaudited) [{Unaudited) | (Unacdited) | (Unavdited) | (Unaudited) | (Auditad)
1 | Total revenue from operations 68,911.64 76,265.08 68,600.11 2,10,586.85 2,01,177.13 2,69,993.58
2 | Net profit/(loss) for the period/year 10,158.79  10,480.64  6,209.81 28,034.47 19,472.39 27,531.28
(before Tax, Exceptional and /or
Extraordinary items)
% | Net profit/(loss) for the period/year 10,158.79|  10480.64  6,209.81 28,034.47 19,472.39 27,531.2§
(before Tax, before share of profit/(loss)
of associate and joint venture, after
Exceptional and /or Extraordinary items)
4 | Profit/(loss) for the period/year (before 10,248.35  10589.69 6,238.32 28,246.56 19611.42  27,822.12
tax, after share of profit/(loss) of
associate & joint venture) I
5| Net profit/(loss) for the period/year 759717  8009.74  4636.76 21,129.34 14626.79 20,833.40
after Tax
& TOt?' Comprehensiv_e_ Income_ for the 7,622.64 8031.21 4,652.95 21,197.76 14675.38 20,919.28
period/year (Comprising Profit for the
period/year after Tax and Other
Comprehensive Income after Tax) I
7| Paid up Equity Share Capital (Face 594.63 594.63 594.63 594.63 594.63 594.63
value of % 2/- each)
8| Earnings (in Rs.) Per Share (of Rs. 2/- Each
(Ml Annulisad)
Basic 255 26.94 15.60 71.07 49.20 70.07]
Diluted 255 26.94 15.60 71.07 49.20 70.07
NOTE
1. Thasze conzalidated inancal results kave bean prapaned in accondantd wilh e recognilion and measuwreman proncps of Imdian .':'-I:I.':I.'IJI'I|II"',:|
Standards (“Ind 85°), prescrbed under saction 133 af the Companies Act, 20713 ragd with refevant ndias issued thersundar and in compliance with
the regulation 33 of the SEBI{Listing Otligations and Disclosure requirements) regulations 2015
2.The ahawe is an exiract of the detailed format of periodiyear ended consolidated financial results filed with the stock exchanges under
regulation 33 of the SEBI [Listing Obigations and Disclosure Reguirements) Regulations 2015, The full format of these financial results are
available on tha stock axchangs webstes.(URL-www.nseindia.com and wenv.bseindia.com) and alsa an above manbaned webssde of the
Company, for and on behalf of the Board of Directors of
Sharda Motor Industries Limited
Place: New Delhi Sd/-
Date: February 08, 2024 Managing Director
*This is to inform all the stakeholders that, due to some technical glitch at the end of the Advertising Agency, inadvertently, old
Results/artwork were published on 09th February, 2024 in Financial Express, Delhi Edition. We regret for any inconvenience caused.

New Delhi
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Capital Trade Links Limited P e
CIN : L51803DL1984PLC019622 [ faaren i sine sismar 212 (wive it & g s o
Regd. Office : 102-103, First Floor, Surya Kiran Building, 19 K.G.Marg, Connaught Place, New Delhi 110001 SETAHT AT At el 2016 & R s & sl
Website ;: www.capitaltrade.in & Email : info@capitaltrade.in g e e —"
Extract of Unaudited Standalone Financial Results g tera fagawor
for the quarter and nine months ended December 31, 2023 {in Lakhs) 1 g e STt &1EnH 3 .‘IE e
g Quarter Ended Nine months Ended |Year Ended] |2 |wnified=zndfrmmdiifE |17 Ad 198s
No. Particulars 31.12.2023 | 30.09.2023 | 31.12.2022 | 31.12.2023 | 31422022 | 3103203 | |? Tﬁfﬂgﬁﬁ ?F{?F e Rt i o —aeh
Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Audited . H-'l; el s ¥ "fl"‘;g WA N——— N
1| Total Income 102013 | 9797 | 4704 | aarA7Ti | 115149 16ga9g | || FECCSCERALSMNSTEAT  (LA71SIDLASASLLOA0NS
2 NE[PI"':I'H‘I.I'“UE-E] {Ur'.hE perin-:l -I_t!E!fl:ﬂE FE i 5 . Eﬁ-l'-l*aﬂ' ;-1-;,_|-.'$l.| rh|-: i Ef|u|-|;q TR .Eﬂ‘ﬂ e AT — . 3. 3 ﬁ" Tﬂﬁ“
excephonal and extracrdinary itams) 71579 183.79 129.31 1009.4 31096 KFEKLT) mm_l.m Eﬂ'ﬁ"ﬁ'l" Ak —@ ﬁﬁ’i‘r—*l 10056, ST
3 | NetProfit![loss) for the period before tax & | EIOTE ST o TEa S T 51 | 28 SI-Ta9l 2024 I,'Lrg- THTa4l 2024 &1
|| (after exceptional and extraordinary items) 715.73 188.79 12931 | 1099.21 310.96 37357 | SETHET S Tt e = wiRy Hre Be)
4 | Met Profit(loss) for the period after tax 1, | mo e s s w27 send 2024
{after exceptional and extracrdinary tems) 550.83 13217 721 BIT.76 198.52 24574 Wﬁm%‘a
5 | Total Comprenensive Income for the period B. | sieiTen HHRTA WTh e & w0 H | =P gedT= g el
[Comprising ProfitiLoss] for the period | BT ST W SIS TR |l W IRBUPA-DM AP-PO0 T52017-201 8110344
after tax) and other comprahensive | T St e e T
income (aftar tax)] 56043 132197 2.7 B27T.56 196,52 245374 9. | s T ;ﬂlhrklﬂr’ = '-| S p—_— ‘:'I i e -ﬁ'—ﬁ'fil—1 psp—
& | Equity Shara Capital &09.8 GRS GOS.E &9 6038 E00.8 | F—2re s R ara o =0 TH: F*_‘Dgnsaﬂﬂ@gmaﬂ_m
7 | Reserves excluding Revaluation Reserve 10| m-rﬁﬂwn‘r:"thrﬂ‘ﬁr W—a47, wld o, A fEER, 7 fAwii—110076
as shawn in the Audiled Balance Sheel -f-ﬂ"-”? él],“*{-'rl mﬂ*‘-ﬂ" TE—Hal i,"-'-"-'[E-I avail holding@truprainsclvency.com
B | Eamings per Share (for continuing and 12 efd'imrhnm:u mmﬂﬁ-rg'ﬁ A | Fﬂ‘LT’"f
discontinued operations) 2 4 BU—EITRT (5] 2 il (2 even
A Basic(Rs.) 092 0.22 0.12 1.35 0.3 0.41 | it erAErT w1 Site afd
B Diluted (Rs) 092 022 012 1,36 03 Qa1 || |1 Ao S et R | e
7 9 T et g PR e e e e
Notes: | ST AT l..—"tF#n"lr-;F'—lﬂ‘ﬂarn _
1. The above results have been reviewed by the Audit Committes and approved by the Board of Directors of the company on 14 [4>-+:.Ii_‘m EREE I rm}ad 5. hitps: iharawibli. gov.infhome/downloads
February 9, 2024 (g | ) e
£ The above is an exiract of the detailed formal of the Financial Results for the quarter and nine months ended December 31, | TET I — . S i o : -
2023 filed wilh the Stock Exchange under Requiation 33 of SEBI (Listing Obligation and Disclosure Requirements) | | Te! ;_’E';T_'Tm%ﬁ; E-‘rr‘h E mﬂu;g«r il W*FH bl bl
Regulations, 2015, The full format of the Financial Resulls for the quarter ended are available on the websile of BSE at 31'::;#_&’:4 I %) 1 i et S TR ST ST S0 ST ST ] S
bseindia.com and on Company's website capitaltrade.in ik rleg ; . ;
AT R MR W A half of B £ Di i Faa et faftts & = = g s STt BT 23 e 2024 T SR T S
On behalf of Board of Directors o HHT Wt 3 FE T STER 105 S afti T R e F e A S awie |
Capital Trade Links Limited foreefr w6 v At o T S i | SR e R | i e
Sdl- 1 B S SPTOT STERT W0 B0 BT e g W W e A f
Vinay Kumar Chawla a1 & ol aper a s v we e et i qi_rn_E‘ . Hi’;_;:"
Date : February 9, 2024 Whole Time Director S T
Place : Delhi DIN : 026181638 v Erfea fafds & Jee 4

PUBLISHING OF VACANCY NOTICE

1. One post of Accountant (Officer's Mess) is vacant in Officer's Mess {Non Public Fund) of,
03 Wing Air Force Station Palam. The post is purely temporary and applicant will not claim
for Permanent employment in the Indian Air Force at any stage. The employment will be
governed by the terms and conditions issued by Air HQ from fime to time. The candidates
fulfilling the following criteria may collect Application Form from Officer's Mess office, 03
Wing Air Force Station Palam” on all working days from Monday to Saturday between (900
hrs to 1700 hrs from 10 Feb 24 to 29 Feb 24 Recruitment.
(a). RECRUITMENT FOR ACCOUNTANT Officer's MESS NON PUBLIC FUND
VENTURE PVT.
(i) Educational Qualification
(i) Professional Qualification :
(i} Undergone basic course in computer Application
(i1} Minimum Typing sp-eed in English 30 wpm
{iil) Experience Worked as an Accountant for 1-2 years
(Preferably)

Minimum 12th pass with commerce stream

(b) Age 18-35 years as on 01 Jan 2024
Age relaxation for Ex-Serviceman Up to the
age of 40 years.

(c) Salary Rs 21,215/- per month (for Accountant)

(Wages as per Delhi Govt -Minimum wages
wef (01/10/2023).
(d) Working hours Six days in a week frorm 0900hrs to 1700hrs,

2. Duly completed application forms along with photocopies of educational,
professional and experience cerlificates and recent passport size photograph duly
signed by a Commissioned / Gazetted Officer to be deposited at Officer's Mess,
Air Force Sin Palam between 0200hrs to 1700hrs from 10 Feb 24 to 29 Feb 24.
All the applications will be scrutinized and eligible candidates will be called for
written test followed by interview. Intimation will be given to the candidates well in
time. No TA/DA will be admissible to the candidates for the same.

3. This is for your information and necessary action.

{(Neha Chaudhary)
Wg Cdr

Mess Secretary
Officer's Mess

3T prer 3Teicer gIsdc TOldics
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UASERT a1 UaH &1 9l © {6 = drge e fafics (‘&) &1 YoM MR A 406
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SHALIMAR Regd. Office: Stainless Centre, 4th Floor, Plot No. 50, Se

PAINTS

Website: www shalimarpaints.com, Email: askus@shalimarpaints.com, Ph No. ; +91 124 4616600

REGULATION 47 (1)(b) OF SEBI (LODR) REGULATIONS, 2015

clor 32 Gurugram -122001, Haryana

a4 wftm frn 8] EXTRACT OF UNAUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER AND NINE MONTHS ENDED 31.12.2023
R E RS E L T T .
fitT=aT e @ W A Teime (qofieee ST : IBBUIPA-OD2IP-NDO216/2017- {Rs. in crore, except per share data
T 1671 06:6.8 Standalone Consolidated
8. | aitesms a9 go #E g4, i OO 311, ITAE R 2, Wie 130, 31 Sl Pirliikie Quarter Ended Mine Months Ended | Year Ended Quarter Ended Nine Months Ended | Year Ended
w1 % U TR § f"ﬁ“ﬁ SR ALY e i 0, e Ne. 31.12.2023 | 30.09.2023 | 31.12.2022 | 31.12.2023 | 31.12.2022| 31.03.2023 | 31.12.2023 | 30.09.2023 | 31.12.2022| 31122023 | 31.12.2022 | 31.03.2023
_ e wf o ;s 107%re o Unaudited | Unaudited | Unaudited | Unaudited | Unaudited| Audited | Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Audited
10| WS | A1 T3E & W OWET ¢ 31, HTETE HEE E 1 | Total Income from Operabions 145.8E 159,14 128904 49065 2149.65 445,55 145.6E 11814 12804 38085 J4B65 4BE BS
ST R W e e - r‘ﬂ; A, Bl Bil “’szi‘nw %ﬁ Az 2 | EBITDA# (5.33) (17.82) 043 | {26.16) 495 | (751 (5.36) | (1782 0.43 (26.20) (5.08) | (7.54)
-:,Iﬂ.;-wr] st bl MRl B e 3 | Met Prafif i/ [Lass) far tha peniod (belare Tax, Exceptional andior Exiraordinary ilems) (11.51) [25.61) (6.2 (4T 3B} [25.50) [E.10) (11.54) {26.62) [8.20) (4743 {26.62) (3B.15)
oamaR # far £ odw s 4 | Met Profit/ [Loss) for the peried before tax (after Exceplional and'or Extracedinasy items] (11.51) [25.61) (&2 14738 [26.50) [36.10) 111.54) {25.62) [6.20) 147 43) 126.62) 136.15)
: llquidation. ecoanted@gmail com & | Mat Profit { {Lass) for the period affer tax {afler Exceplional andior Extraordinary items) (11.51) (2561) (620 (47,38} (26.50) [36.10) (11.54) |25 62) (6.20 (47 43) [26.62) | (36.15)
u_f_:‘-rl TT‘?:ETJ: ”mﬁv:m a«uDTE; ?;cfﬁ:fj R I e T e 6 | Total Comprehensive Income for the peried [Comprisag Profits ({Loss) for the period (after fax)
raﬁ-f = i’r orall, 2004 B FEHE AR SN @ W aTew fm & and other Comgprehensive Income (after tax)] (11.25) [25.55) (5.93) {47.50) (25.22) [35.65) (11.28) {25,56) (5.93) (47 .55) (26.34) | (35.70)
| alfE) Sy 1“_. s o v TOTaTeer) &) afgem =i 10 & W afeate R 08w T T | Pasd up Equity Share Cagital (Face Value of Rs. 2/- each) 16.74 14.44 14.44 16.74 14.44 14.44 16.74 14.44 1444 16.74 14.44 14.44
e e e e o 08 AT, 2004, T AT FEE qF WA @ d 0§ B | Other Equity 12218 33811
e | ) . o . ) 8 | Eamings Per Share  Face Value of Rs. 2 each) (for conlinuing and discontinuad operations)-
e s Basi fa | @8 | e e | Gen| 0 | A | B) | e | e | aE (6o
En Dilutad 11.40) 13.55) LR (6.27) {A67T) 15.00) 11.40) 12.55) (0BG [6.28) i3.68) (2.01)

7t & o fear s 5 e W afven R wrm

ot @iy farares aftam s # St s s e 98 wm & o i e g

| T T Wﬁ?ﬁﬁﬂmwryﬁ 1, 2016 & TR HAAAT

| Feveren epamearer sifibean o harer 20y Fitepemett mer ot el et el 38 4 Sen gl I'-%--'p |
=20 e R

BEBITOW= Eaming before Interest, Tax and Depreciation & Amorization ® Anti-dilutive
Motes:

1. The above is anextract of the detailed format of Quarterly Financial Results for the guarter and nine monihs ended December 31, 2023, filed with the Stock Exchanges under Regulation 33 of the SEBI {Listing Chbligations and Disclosure Requirements) Regulations, 2015 The full
format ofthe Quartery § Mine Months Financial Resufls for the Quarten’ ning months ended December 31, 2023, iz available on the webszite of Stock Exchanges at (www. bzeindia.com Mwanwneeindia.com) a3 well as on the Company's Websile at {wwaw shalirmarpaints.com).

F31% - 9022024 T T 2. The above unaudited financial results have been reviewesd by the Audit Committee and approved by the Board of Directors at their respective meetings held on February (9, 2024. Limsted Review of these results in accordance with Regulation 33 of SEBI (LODR) Regulations, 2015
| 7T - A has been cammied out by the Statutery Auditors.
gl #fE] B fafids & A o For and on behalf of the Board
Hafieraor H - ERRA-D2P-N002 15201 7- 1810658
I, HUATH HHE 2 Wi A a0, 31 W AR & ﬂ Place: Gurugram, AR FUNDAT (Uptit
e &7 v 4. se, et 9 foeet. it a0as Date: 09.02.2024 Managing Director
% A - 59 1973 A DIN: 01722395
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